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it wuTafer: SRIQ, AR AET 7 519 91 g Yo BT 519 geT o1, 99
HHY AT SffeoiaRT FT T8 (BT ....(FIEH). ..

S [T ERTST: RAiD T T R Al e T ....(FFIH).... R, TAD
Y8 FTHE g el 2, S dIe & gud d18 89 T 81 7Y ... (FIEM)....

#t |uEfy: M9 A G ARIYI 9 G ST U1 WeAd Yo fHar
...(TFIM).... TH e 59 99y S=iF Wed Yo [6a1, 39 999 I8 P8l 1,

"Under Rule 241 of the Rules of Procedure and Conduct of Business in the
Council of States...", S T9Y AM9H W fH<) ¥ IMufT 71 B ....(FIHUF)... AT Bls

AT L B ... (FGH)....

SFRA AT @RS AR, S 900 81 BAT AR B ....(JAGM).... AT Al
¥eHe dedl, d1 89 SEd....(FagM)... 9 ©$ U, S9¢ d8d &l 88 I @l
e (TEET)....

it QUMIf: SHeT Ad9 I8 & P 319 AT B9 Bl 8l g o1 I18d ©
. (FTIF).... T fAFC IS W8T, IUHT Iaod I8 & b 319 319 318 T8] I o1
A S ... (FIIF)...

S GIAT WRIS: IR, T8 81 8, 89 9d1d AIRY, ....(EH)... 84 ST
MY ....(FTHH). ..

Y wTafr: # o 1 S A BT ... .(aEH)....

STt AT WRIST: 84 a9 A112Y 379+ 91 BT ....(FagH)...We want
answers to our questions ....(dYgH)...

MR. CHAIRMAN: We now take up the Protection of Women from
Domestic Violence Bill, 2005.

St AT wRTS: I8 B BT ....(FaETH)...Sir, we want answers to
our questions...(Interruptions)...

GOVERNMENT BILLS

The Protection of Women from Domestic Violence Bill, 2005 - Contd.

il sifcr Rig : FTafr ST, e9R) SRaR Afearsl &1 wve] T 4 a9 &
fore v fade @1 iffafia a1 & fou ufdeg 2... @ S g9R I
YT AT BRIHA H fhaT 11 ... Afedrd vd 9= ... (auM)... SAR Gfagr qen
FAR 9 gRT FARIT W 3R TR I gearaett § Afeerali & a4t &=l # a9
SR = B RS A E L (AEH).L.

MR. CHAIRMAN: Nothing will go on record. ...(Interruptions)...
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st wifa R : S, TRaR & WiaR Afeesil & @ g arell &4,
ST HE YBR B BRI ©....(FIUF)... 3R I AZAS P FAA P PR Bl T
AN 2, TP DT & U U & BU H, Th AT BIIA I Bl SIaLIDHT U el
I | FEgE B o1 W& oY, HifP I ISTHS B H QAT Blg Y98 T8l AT
oo (IGYT)...

H F&T A IRIY <N ¢ [ 59 a1 Bl 9 fpaam S
The question was proposed.

MR. CHAIRMAN: The motion has been moved. Any Member
desiring to speak may do so. Shrimati Maya Singh. ...(Interruptions)...
Shrimati Mohsina Kidwai. ...(Interruptions)...

sl AeR fhead (e<ivrTe): awfa weie, § g9 fae & arela aah
g, Ifd g1 3THA © fob 5+ IMPORTANT fddl , 1% $uR 984 g1 1f2y off,
I8 S RS W U BI BT T ....(TITM)....

MR. CHAIRMAN: Shrimati Vanga Geetha. ...(Interruptions)... Ms.
Pramila Bohidar. ...(Interruptions)... Shri R. S. Gavai ...(Interruptions)...

The question is:-

"That the Bill to provide for more effective protection of the rights of
women guaranteed under the Constitution who are victims of violence
of any kind occurring within the family and for matters connected
therewith or incidental thereto, as passed by Lok Sabha, be taken
into consideration."

The motion was adopted.

We shall now take up clause-by-clause consideration of the Bill.
...(Interruptions)... In Clause 2, there is one amendment (No.1) by Shrimati
Brinda Karat. ...(Interruptions)...

SHRIMATI JAYA BACHCHAN (Uttar Pradesh) : No, Sir.
...(Interruptions)... What is this? ...(Interruptions)... This is not the way.
...(Interruptions)...

SHRIMATI BRINDA KARAT (West Bengal) : It is very sad that an
important Bill like this is being sabotaged by the ...(Interruptions)...

Clause 2 - Definitions

SHRIMATI BRINDA KARAT: Sir, | hope that the hon. Minister would
give some assurance in this regard. ...(Interruptions)... Sir, | beg to move:
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(2) That at page 1, line 10, after the word "woman" the words "or
child" be inserted.

The question was put and the motion was negatived.
Clause 2 was added to the Bill.
Clauses 3 to 9 were added to the Bill.

...(Interruptions)...

MR. CHAIRMAN: In Clause 10, there are two amendments (Nos. 2
and 3) by Shrimati Brinda Karat. Are you moving it?

Clause 10 - Service Providers

SHRIMATI BRINDA KARAT : ...(Interruptions)... Sir, it is a matter of
concern, and | request the hon. Minister to give an assurance in this regard.
...(Interruptions)...

Sir, | move:

(3) That at page 5, lines 25 and 26 the words and figure "or a company
registered under the Companies Act, 1956" be deleted.

@) That at page 5, line 25, after the words "being in force" the words "or
whoever is working" be inserted.

...(Interruptions)...

The questions were put and the motions were negatived.
Clause 10 was added to the Bill. Clause 11
was added to the Bill.

MR. CHAIRMAN: In Clause 12, there is one amendment (No.4) by
Shrimati Brinda Karat. Are you moving the amendment?

Clause 12 - Application to Magistrate

SHRIMATI BRINDA KARAT : ...(Interruptions)... Sir, | request the
hon. Minister to give me an assurance in this regard. ...interruptions)... Sir, |
move:

(5) That at page 6, line 20, after the words "service provider" the
words "if available" be inserted.

The question was put and the motion was negatived.
Clause 12 was added to the Bill. ...(Interruptions)...
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Clauses 13 to 37 were added to the Bill. Clause 1, the
Enacting Formula and the Title were added to. the Bill.

syt wifr Rre: weie, § yvara o=l g 15 9 fdre o1 aiRa fear S|
The question was put and the motion was adopted.

...(Interruptions)...
2 AUTafT: T B BRATE T B b forq v &1 Sl &1
The House then adjourned at fifty minutes past two of the clock.
The House reassembled at fifty minutes past three of the clock,
MR. DEPUTY CHAIRMAN In the Chair.

SHRI THANGA TAMIL SELVAN (Tamil Nadu) : We want justice.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Don't shout. Don't shout. | am telling
you 'don't shout'. Please sit down. ...(Interruptions)... Please sit down.
Please sit down. When | am standing, you please sit down.
...(Interruptions)... Hon. Members, whenever you raise an issue, once the
Chairman gives a ruling the matter ends.

SHRI N. JOTHI: No, it will not end. It will not end.

MR. DEPUTY CHAIRMAN: Please, Mr. Jothi, ...(Interruptions)...
Please, please, please ...(Interruptions)... Mr. Jothi, you are a renowned
advocate. | respect and you should also respect the Chair.
...(Interruptions)...

SHRI N. JOTHI: | have great respect for you.

MR. DEPUTY CHAIRMAN: Please, please let me complete. You
see, that does not happen in courts. It happens here. So, you must not take so
much of liberty. ...(Interruptions)... Please listen. Now, you go through the
rulings and precedents. You may not agree with Chair's ruling. You may have
reservations. ...(Interruptions)... 39 ST WA (BT ....(FGL). .. 3T ST QAR
f2g| # 918 # MUy e &1 i <, T4 317 diferq) # I8 %8 @1 § % It is not in
this stage. If you have to run this House, once a ruling is given, then that ruling
is final and binding. That is the Parliamentary strength. That is the strength of
the House. That is how the House should be run. Now, my appeal to the hon.
Members is on this
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matter that the hon. Chairman has given a ruling, and that is final
...(Interruptions)...

fafraera Rie (swe): Reg afeem fean 2

MR. DEPUTY CHAIRMAN: That is different. # I w19 g1 319 9=
a1 Reg ufewrs fafSwr | fully agree.

SHRI V. NARAYANASAMY: Unless and until...

MR. DEPUTY CHAIRMAN: Mr. Narayanasamy, please...
...interruptions)... Once the ruling is given ...(Interruptions)... Whether you
agree or not, it is in the interest ...(Interruptions)...

SHRI N. JOTHI: | want to speak on this.

off STGUTART: 3T W 919 B, 7 H ISP STa1e T T Fhall wferT sgoit W
ST Fhdl Bl wfell dgew & fou omg 9T 9ed 9 Ue odld #ifvg, a7R

...(Interruptions)... Please sit down.

SHRI N. JOTHI: Sir, please listen to me. Sir, it is not my intention or
our intention to go against the ruling of the hon. Chairman. | have given two
letters. The first letter is dated 24.8...(Interruptions)...

SHRI V. NARAYANASAMY: Sir, how can he speak on the same
subject? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Narayanasamy, please,
...(Interruptions)... Mr. Narayanasamy, one minute. ...(Interruptions)...

SHRIN. JOTHI: You go out. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: | want you to please cooperate.
...(Interruptions)... No, no, once he wants to say something, please
cooperate.

SHRI N. JOTHI: Sir, | will be taking only two minutes. | will not take
more than that.

MR. DEPUTY CHAIRMAN: Mr. Jothi, one minute. You are_ pleading
before me. | have not given the ruling. The Chair has given the ruling.

SHRI N. JOTHI: It is the continuation of the Chair.
...(Interruptions)... You are continuing the Chair.

MR. DEPUTY CHAIRMAN: No, no ...(Interruptions)...
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SHRIN. JOTHI: You are continuing. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: On that subject, the ruling is given and
that ruling is over. | cannot revise the ruling.

SHRI N. JOTHI: Sir, you have given me one minute. Let me speak.
Sir, why are we agitating? (Interruptions)

SHRI V. NARAYANASAMY: Sir, he cannot raise the same subject
again... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Narayanasamy, when the Chair
wants to listen to a Member, you cannot stop the Chair..interruptions)...You
need not question the Chair as to why is it listening to him...{Interruptions)...,1
have given him an opportunity. Let him plead. Then, you can say whatever
you want to say...{Interruptions)...

SHRI V. NARAYANASAMY: He cannot raise the same subject again
...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is for me to decide. The Chair has to
decide whether that subject can be permitted or not ...(Interruptions)... Please
bear with me...(Interruptions)...

SHRI N. JOTHI: Sir, in the majesty of democracy and for and on
behalf of the people of India, | feel, | have a duty to serve the cause of the
public. | have raised an issue of public importance on two occasions - one on
24" August, 2005, and another on 28" August, 2005. | have made a lot of
things against the hon. Finance Minister.

MR. DEPUTY CHAIRMAN: Don't go into that...(Interruptions)...| am
not allowing that. | am allowing you only to speak on the rule, nothing else and
not on the subject...(Interruptions)...

SHRI N. JOTHI: Sir, the hon. Finance Minister has replied only to the
first letter and he did not reply to the second letter. Now, under Rule 241,
which deals with personal explanation...(Interruptions)...

SHRI V. NARAYANASAMY: Sir, how can he raise this issue again?
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Narayanasamy, | am not listening to
you...(Interruptions)...\ am not listening to you...(Interruptions)...Please, Mr.
Narayanasamy...(Interruptions)...| request the Parliamentary Affairs Minister to
control him...(Interruptions)...
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SHRI V. NARAYANASAMY: Sir, | am on a point of order
...(Interruptions)...

MR. DEPUTY CHAIRMAN: No point of order...{Interruptions)...
Please. ..(Interruptions)...

SHRI V. NARAYANASAMY: Sir, | am raising a point of order
...(Interruptions)...

SHRI N. JOTHI: First, you maintain order...(Interruptions)...First you
maintain order...(Interruptions)...

MR. DEPUTY CHAIRMAN: | will allow you...(Interruptions)... 1 will
listen to you once | hear him...(Interruptions)...

7Y R TR : ST S, 579 A9 U (A9 3§ HuT-Yedh 37T wierT &
g, I S Ty R IRIR R I feaqa e o= Sfud 8] ovar | .. .(&@agm ). ......

i U9, T, IEGATT: 519 U Bis Qe[ o Mdberdl, IR-IR IR i
BT OT9 e (e &1 fHebel T ...(@aE™).......

SHRI SURESH PACHOURI: Sir, this should not go on record
...(Interruptions)...

SHRI N. JOTHI: Sir, they want that we shut our eyes and close our
ears.. .(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, what is he saying?...(Interruptions)...

SHRI N. JOTHI: Sir, according to Mr. Pachouri, we should shut our
eyes and close our ears.

MR. DEPUTY CHAIRMAN: | have made an appeal so that we can
proceed with our Legislative Business. People of this country are watching
us... (Interruptions)...

SHRI N. JOTHI: Sir, | am also saying the same thing..
.(Interruptions)...

MR. DEPUTY CHAIRMAN: People of this country are watching us
...(Interruptions)... Everybody is watching us on television ...(Interruptions)...
Now, we have to function exactly according to the rules and procedure that we
have adopted ...(Interruptions)...

SHRI N. JOTHI: And also based on precedents...(Interruptions)...
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Y Syauafy: IRIT, g 917 A AR . (aEm)....... T8 3 1 T L,
I NS WURT 8] B...(FAIM).......

SHRI BALAVANT a//as BAL APTE (Maharashtra) : Sir, you have
given him an opportunity to speak. Why should the hon. Minister intervene?
...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, when the hon. Minister intervened, you
have stopped him from speaking...(Interruptions)... Now, you are not allowing
Mr. Jothi to speak...(Interruptions)... Let him submit his point ...(Interruptions)...
Let him submit first... (Interruptions)...

Y SuaHTafY: e rEqaTferan ST, oFR 319 AT18d € .. (ALM). ... Wi,
31X 1Y 9184 & [ $© T8l 81, A1 Sl &1 ....(FaHM)....

SHRI S.S. AHLUWALIA: Sir, let him submit his point
...(Interruptions)...

MR. DEPUTY CHAIRMAN: | only made an appeal...(Interruptions)...
It is nothing...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, first, let Mr. Jothi say what he wanted to
say...(Interruptions)... Then, you give whatever ruling you wanted to give
...(Interruptions)...

SHRI N. JOTHI: Sir, in democracy, the Opposition has to be heard
more ...(Interruptions)...

2} STRTTTf: SRAY, 3R AT Uige 3ih TSR ¥ BRA 6, A § ol 3R
T B 8, Al e8] G| B UISe AT JATSY ¥ [T |
N T4 T IEaroran: UISe 3ith TSR XS el T, AR

2} STGHTIRT: (BT ..(GEH)....... ST T AT, ...(FFIM)...... AT
ST, wil ... (aem).......

SHRI V. NARAYANASAMY: It is only a point of order
...(Interruptions)...

SHRI N. JOTHI: Mr. Deputy Chairman, Sir...
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4.00 P.M.

MR. DEPUTY CHAIRMAN: One second. | agree that once a
question is raised...(Interruptions)... T HHET STH &L B ... (GEF).......

st A R (Fea geen): ITHR ST, | Ue & AT gaE A g9
oM T8 T T2 B ...(FAIM)...... TR I W AUl &9 SRS araeid fid w®
e o | §9R 371 91t gU 98 f9a o & e @ L (aaem). ... J e T
I, STFHTART S1? ..(FAIM).......

o} SUUIFY : ©i, a9 §f3ul

i 9ran Rrg: R, g9 99 el T i o fae7 39R aict ) 3779 S ar)
B &A1 .. (TG ... SARES TR faer T & 4 81 T4

off Sgqumafy: )T 8y AfSTl ... g Sft, 33T S| .. (@au™). ... 3TThT
S, emg Y fswl .. .(cmauE)..... g fsTl .. .(=auE)..... amg afeg, afsw

el 9 RrE : Te SN R R T 2 L L(EgH). ...

i STFHTafcr: TRV, IgT A T P15 91 BT g AT (S 31T Uz el Sl [
TR 3N , I R ] | 74 ol oY, Wifeh g et U B uT 81 T sty # srdie
HR VBT § b -1 Sl ifiifed 9o & , S99 91 411 9w o9 Io7a1 =red ©, Sed
& fETd 3 I318Y| U1 A1 B4 © 3 &1 AN WSS A $© Fol W ©, ISP 918 IR Bl
Qe HIORT o1 ISl 2...(FaEH).......

7} U0, JrEgartord : ¥ AN RIRaw 81 € e & forg) ....(@aem).......
Y SgHTafy: 39 g % forg RaRay =& 2. (araum).......
SHRI N. JOTHI: Sir, our voice has been maimed.

it SuraTafer : 1 211 did my best to appeal to the House. But if the
House is not willing, let's go according to the rules. ...(Interruptions)...

SHRI NILOTPAL BASU (West Bengal) : One minute please, Sir.
...(Interruptions)...

it Suumafy : ey 93yl ey IR, Wi | ...(EuH)..... ¥ 9eq

SHRI NILOTPAL BASU: [f you allow me, Sir...(Interruptions)...
SR YT RIS : TR, $7P] Al dle] MY .. .(FaEH).......
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off STUT : S 9 STl ... (FaEM).......

o TH. . JEqanerdn : a1 dlel 8 d L..(JaUH)..... &7 dlel & 7
. (TAYUT)........ T TR (ST T ... (FEEH).......

it Su=rHTafey : omg ST sy AfSY, I Fre ARTYI L. (aum). ... FeEad
g1 SM1, 39 SRT 93Tl .. (F@EmM).......

SHRI N. JOTHI: Let me speak, Sir.  ...(Interruptions)... Let me
complete, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: | will give you an opportunity.
...(Interruptions)... Please take your seat. ...(Interruptions)... Please take your
seat. ...(Interruptions)...

SHRI NILOTPAL BASU: Sir, | have a procedural question.
...(Interruptions)...

it Sgwwmafr: <Ry, sEiF FE e, 1 ¥y # XS Ty, #9 gA for,
Feolde b HUR | 91§ Feolde & HUR d o] B B &, A S el ifeoreer forml
TR A ST ... (FGEM)......

it fefraera fe : W), 9 € € sifeia & forg, 9 iR 759 &1 & forg & asi?

GOVERNMENT BILLS
The High Court and Supreme Court Judges
(Salaries and Conditions of Service) Amendment Bill, 2005
MR. DEPUTY CHAIRMAN: Now, we will take up the High Court and

Supreme Court Judges (Salaries and Conditions of Service) Amendment Bill,
2005.

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND
JUSTICE (SHRI K. VENKATAPATHY): Sir, | move:
"That the Bill further to amend the High Court Judges (Salaries and
Conditions of Service) Act, 1954 and the Supreme Court Judges
(Salaries and Conditions of Service) Act, 1958, as passed by Lok
Sabha, be taken into consideration."
...(Interruptions)...

MR. DEPUTY CHAIRMAN: | adjourn the House till 11.00 a.m.
tomorrow.

The House then adjourned at three minutes past four of the clock till
eleven of the clock on Tuesday, the 30" August, 2005.
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